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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 332 OF 2024
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TRUE TRANSLATED COPY

Joint Investigation Report

In Compliance of the Order dt. 03/04/2024 passed in O.A. No.
332/2024 ATS One Hamlet Apartment Owner Association Vs.
Government of Uttar Pradesh & Ors. filed before the Hon’ble National
Green Tribunal, New Delhi and Letter No. 7302/35-1 dt. 20/06/2024 of
Divisional Forest Officer, Gautam Budh Nagar, the joint investigation
was conducted on 26/06/2024 for destroying the green belt on the Land
close to Group Housing Society located in Sector 104 of Gautam Budh
Nagar, Noida and by illegally cutting the trees, upon complaint by
Maharshi Yogi Ashram Trust, Maharshi Nagar, Sector — 110 Noida. It
was found in the Joint Investigation that mainly Subul, Prosopis Juliflora,
Seerus, Neem, Beil, Mango, Peepal etc. species of trees were cut down
without permission for construction of the road by J.C.B. on the land of
0.51 Hectares of Ashram in Sector — 104, Noida, the estimation whereof
was done by the said land close to the site and Sample Planting (16 X 16
Meter) was done in these standing trees. On the basis of the Sampling,
out of the chopped trees, 16 trees, Neel, one Beil, 2 Mango, one PPeepal
were found to be of restricted species. All the said Trees were located on

the private land of Maharshi Yogi Ashram Trust, Maharshi Nagar.

For taking immediate Departmental Action, execution of Forest
Crime No. 08/2024-25 U/S 4/10 of the Forest Conservation Act 1976,
after taking legal action, Compensation of Rs. 2,00,000.00 was obtained
and Rs. 500000.00 was obtained while taking legal action under the
provisions mentioned in Section 3 /28 of the U.P. Transport Rules 1978,
The Total Compensation for Rs. 2,50,000.00 was obtained and deposited
by Demand Draft No. 253435 dt. 04/07/2024 issued Yes Bank.
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Hence, the Report is being filed for information and necessary

Action.

Encl: 1. Copy of Land Records

2. Copy of order related to recovery of compensation.

3. Photograph

Sd/- Sd/- 5/7/2024 Sd/-5/7/24 Sd/- 5/7/24
RFO, Dadri AD (ineligible) Noida  RFO.CC Prashant Kumar

(Forest Inspector)

Sd/- 05/07/2024
(P.P. Singh)
UP. Pollution Control Board, Noida
Letter No. / Dated

The Copy is being sent to Divisional Forest Officer, Gautam budh Nagar,

for Information and Necessary Action.

(’f’/’ -c)\,\
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Vakalatnama

Original Application No. 332/2024

ATS One Hamlet Apartments Owners Association

Vs
Government of Uttar Pradesh & ors.

I/we New Okhala Industrial Development Authority, PO- NOIDA, Distt. Gautam
Budh Nagar, UP Through its chief legal Advisor the undersigned do hereby nominate and
appoint Mr. Abhay Kumar Tayal, Advocate to be counsel in the above matter and for
me/us and on my/our behalf to appear, plead act and answer in the above Court or any
appellate Court or any Court to which the business is trar* =~ "
sign and file petitions, statements accounts, exhibits, ¢
whatsoever, in connection with the said matter arising 920098 A e

and receive all documents or copies of document, deposi:
attachment of other execution warrant or order and to cc Z10
arise thereout and to apply for and receive payment of

e AT

Provided, However, if any part of the Advocate’s - S

first hearing of the case or if any hearing of the case be fixed beyond the limits of the
town, them, and in such and event my/our said advocate shall not be bound to appear
before the court and if may/our said advocate deth appear in the said case he shall be
entitled to an outstation fee and other expenses of traveling, lodging, etc. Provided
ALSO that if the case be dismissed by default, or if it be proceeded ex-parte, the said
advocate (s) shall not be held responsible for the same. And all whatever my/our said
advocate (s) shall T lawfully do. I do here by agree to and shall in future ratify and
gty /%bQ Abhay Kumar Tayal
Advocate on Record
M supreme Court of India

AOR Code : 3013
Mob. 9719047830

|Gl sy b “M—/ Advocate %\S\M-\

ACCEPTED:-

Signature ol Clientse. vt mas s i

For and on behalf of New Okhla Industrial
Development Authority Distt. Gautam Budh Nagar

(&9



